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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 949 OF 2024

IN THE MATTER OF:
LAXM! NARAIN

.. APPLICANT
VERSUS

| MUNICIPAL CORPORATION GHAZIABADS. ORS. _
. RESPONDENTS

AFFIDAVIT-IN COMPLIANCE ON BEHALF OF RESPONDENT NO. 1/
MUNICIPAL CORPORATION GHAZIABAD

MOST RESPECTFULLY SHOWETH:

L Vikramaditya Singh Malik, s/o Yudhvir- Singh Mélik, aged about 36
years, as Municipal Commissioner of Municipal Corporation of
Ghaziabad, presently in New Delhi and do hereby solemnly affirm and

declare as under:

1.1 am the Municipal Commissioner of Municipal Corporation of
Ghaziabad and fully conversant with the facts and circumstances
of the present case and therefore comgétent to sign and depose

the present Affidavit.

2. The captioned matter was listed before this Ld. Tribunal on

11.11.2024 whereby this Ld. Tribunal was pleased to direct the

1

o

E%Wf};‘:"“ Respondent No. 1 to take immediate remedial actlon and submit

%
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the action taken report by way of an affidavit. It is to be noted that

the present application alleges the issue of illegal secondary

collection point which has been set up near Apsara border of

Ghaziabad adjoining Delhi on G.T. Road at District Ghaziabad

‘ t‘s’ai‘d_ premi_ses’]. The allegation in the present application was in

| respect of mismanagement and illegal throwing of garbage at the
o said prémisés.

3.::It is humbly submitted that earlier a site at Apsara Border under

Mohannagar zone was identified and selected for the purpose of

secondary collection. However, due to unavoidable reasons, the

secondary collection point shall now be constructed at

Chikambarpur. Further, as per the letter by the Executive Engineer,
Ghaziabad Municipal Corporation, it wiII. take approximately -2
months to complete the construction of the secondary collection
point at the new site.

A copy of the Iétter by the Executive Engineer, Respondent No. 1/
Ghaziabad"‘l\_llunicipal Corporation has bgen marked and annexed
herewith as ANNEXURE A. |

4. Moreover, a copy of the Khatauni records (as on 28.02.2025)

learly indicate that the selected land bearing Khasra No. 93/5 is

4 Jarren land admeasuring 0.8690 hectares and shall suffice for the

.
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J | present purposes of construction of the secondary collection point
with sufficient capacity to meet the needs of the populace.
A copy of the Khatauni records (as_ on 28.02.2025) has been
rﬁarked and annexed herewith as ANNEXURE B.

51 sta’_te that everything stated above has been stated by me in my

| '.official capacity based on and derived from the official records
.maintai.ned by the Municipal Corporation Ghaziabad in the official

capacity and | state that nothing material has been concealed

therefrom.

6. | state that the annexures annexed herewith are true copies of

their respective criginals.

\s’\“"\ﬁ ' ' -

DEPONENT

Verified at _@p | E,J« on this _» y *day of Febiuary 2025 that the

contents of the above affidavit from paragraphs 1t0-8: a?é\pe{\eved to

NN )

be true and correct to the best of my knowledge and bel-sef. |

No part of it is false and nothlng material has been con ""f"

5% 124 19 e s been-eans

LiPOWERED TO ADMINISTER THE OATH
SECH FION 135 OF CPC 1908
SECTION 297 GF CRPC 1573

DELH HiGH COURT RULES 1967 ATTE
PART-6, CHAPYER XVILL-227 NOTARY p(3
EVIDENCE BY AFFIDAVIT BEFORE NOTAR Gowt”
SUPREME COURT RULES, 2013 N2 i

ORDER-X-7
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